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REFERENCE TO THE ALLEGED RE-
COVERY OF HUMAN SKULLS AND 

SKELETONS IN THE OFFICE OF TUE 
CPI(M) IN TRICHUR DISTRICT OF 

KERALA 
SHRI P. N. SUKUL (Uttar Pradesh): Mr. 

Deputy Chairman, Sir, I want to draw the 
attention of this House and of the Union 
Government to a very grave matter of urgent 
public importance. It is a sad commentary 
upon the character and activities of some of 
our opposition parties, or, at least, it raises a 
serious doubt about their integrity and utility 
for the country. A few years back we used to 
read about the recovery of human skulls and 
skeletons from the ashrams or offices of the 
Anand Marg. But yesterday in the Nay Bharat 
Times and day before yesterday in the 
Hindustan Times and other papers as well, 
you might have chanced upon a new item 
saying that human skulls and skeletons have 
been recovered by the police from the offices 
of a particular leftist party, I mean the 
CPI(M), in Trichur district of Kerala State. 
We all know and are sorry to know, about the 
rise in the incidence of political murders. 

SHRI K. CHATHUNNI MASTER 
(Kerala): God alone knows how far it is true. 

SHRI P. N. . SUKUL: Did you not read it 
in the newspapers? 

SHRI  K.      CHATHUNNI MASTER 
Yes, I had read it in the papers. 

SHRI P. N. SUKUL; It is in that 
connection that I am attracting the attention 
of the House and the Union Government. We 
all know and we are sorry to know about the 
rise in the in cidence of political murders in 
States like Kerala and West Bengal and the 
recovery of these skulls and skeletons is 
perhaps a burning proof of the total want of 
faith of certain opposition parties in 
parliamentary democracy. I shall request the 
Government not to take chances where our 
parliamentary democracy, the very basis of 
our Constitution, is concerned and to take all 
possible steps to ensure that no party is 
allowed to play with our culture, our 
philosophy and our Constitution tor political 
reasons. 

THE SUGAR UNDERTAKINGS (TAK-
ING OVER      OF      MANAGEMENT) 

AMENDMENT BILL, 1981 

MR. DEPUTY CHAIRMAN: 1 call upon 
the Minister of Agriculture-to move The 
Sugar Undertakings (Tak-ing over of 
Management) Amendment Bill, 1981. 

But before he moves the Bill, I would like 
to request the Members that this Bill is to be 
passed today.  We may have to sit a bit longer 
but the Bill has to be passed today. I now call 
upon the hon. Minister of Agriculture. 
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THE MINISTER OF AGRICULTURE 
AND      RURAL     RECONSTRUCTION 
AND IRRIGATION AND CIVIL SUP-
PLIES    (RAO      BIRENDRA SINGH): 
Sir,  I beg to move: 

"That the Bill     further to amend the 
Sugar     Undertakings    (Taking 

Over of Management) Act, 1978, be 
taken into consideration." 

This is a very simple Bill. In 1978 
Parliament passed an Act for temporary 
take over of the management of sugar 
mills which could not pay the arrears of 
sugar cane-growers or did not start 
crushing in time or did not continue 
crushing till the appointed date. This Act 
has been very beneficial for sugar cane 
growers. There are 8 factories coming 
under the management of the 
Government of India. Their term of 3 
years is about to expire but it is felt that 
unless we continue to manage these 
factories for at least another 3 years, 
there is a danger that they might again go 
sick and the money that the Government 
of India has invested, may not be 
recovered from  these factories. 

I would, therefore, appeal to the hon. 
Members to pass this simple measure in 
the interest of sugar cane growers 
without much discussion. 

The question was proposed 
SHRI ARVIND GANESH KULKAR-

NI (Maharashtra): Sir, I am here to 
support the measure which the Minister 
for Agriculture has brought about. 

MR. DEPUTY CHAIRMAN: Mr. Kul-
karni, just a minute. The hon. Minister 
for Civil Aviation would like to make a 
statement regarding Air-India Boeing 
being hijacked. The statement will be 
made after the Bill is passed. 

[The Vice-Chairman, Shri Bisham-
bhar Nath Fande in the Chair] 

SHRI ARVIND GANESH KULKAR-
NI: Sir, I rise to support the Bill. How-
ever, I have to submit for the Minister's 
consideration a few points. Anyway, this 
is an ad hoc measure which you have 
brought. I really do not agree to any 
proposal as a Government of Indian 
policy; whether it is diluted now—a 
post—1980 phenomenon—I do not 
know. But the pre-1980 phenomenon 
was different. The Congress Party had a 
firm view that the industrial undertakings 
which had been taken over by the 
Government, when 
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they are nursed back to health, should 
not be returned to the original owners, 
Now, why a dilution is made?, You 
could have said that they will be taken 
over permanently. In the Statement 
of Objects and Reasons, you have your 
self said that money is going to be in 
vested. If money is going to be in 
vested, how can you recover it from 
the private owners? This is because, 
we know who are owners, not co 
operatives. These owners are some 
traders or some industrialists. We 
have no doubt about the motives of 
these traders. In this connection I 
would like to make a submission to 
the hon. Minister. Very recently, he 
made a speech in Maharashtra. He 
visited a co-operative sugar factory 
complex, wherein, some memoranda 
were given by the State Co-operative 
Federation. In this connection, I am 
told, the problem of co-operative su 
gar mills was also placed before the 
hon. Minister. In regard to private su 
gar mills, I can appreciate. But what 
is the position in regard to co-opera- 
tive sugar mills which had been taken 
over, which might have been taken 
over either in Bihar or in U.P.? At 
present, this problem has not spread 
to the        Southern side. 
But the days are not long. Nobody can 
guarantee that this will not be so. For this 
purpose, if a more comprehensive Bill 
had been brought in, this problem would 
also have been solved. In this connection, 
to avoid sickness or for taking over the 
sugar undertakings, the hon. Minister has 
to look into the entire gamut of the sugar 
policy. I would again submit to the hon. 
Minister. I' have suggested to him during 
the last one year, on various occasions, 
through various questions, observations 
and so on, that the time has come when 
the sugar problem has become bitter, is 
becoming bitter and bitter instead of 
becoming sweeter. The position is 
scandalous Because of the influx of 
politicians in the field of sugar co-
operatives. I have drawn the attention of 
the hon. Minister to this problem many 
times.    I also wrote to 

him in this connection. Now, publicly in 
this House, I would like to draw the 
attention of the hon. Minister to this. 
Now, Sir, the co-operative sector is 
expected to serve the social purpose. The 
social purpose is the up-liftment of the 
rural areas and the farmers. That is why, I 
mentioned about his visit, recently, to a 
co-operative sugar complex. Sir, 
Padmashri V. K. Patil was the doyen of 
co-operative enterprises, particularly, in 
regard to sugar mills. He was a colleague 
of the late Dr. D. R. Gadgil. I know how 
Mr. V. K. Patil was living. His beliefs and 
his ideals were just like that of Gandhiji. 
Sir, you will be surprised to know this. Of 
course, very rarely, he went outside. But 
whenever he went outside, whenever he 
was on camp either in Delhi or in 
Bombay, he used to bring in his bag or in 
his packet, home-ground jowar, and he 
used to ask somebody to prepare bread 
out of it. He also used to carry his own 
rice and he used to ask the lady of the 
house, wherever he stayed, to make food 
out of it. He used to do like that. He was a 
great person. But those days are gone. 
Now, you have the new generation. You 
have heard about the quality of this new 
generation. In particular, I would like to 
draw the attention of the hon. Minister to 
the influx of politicians in the field of 
sugar cooperatives. I mentioned this to 
him last time also. What is the position in 
Maharashtra? Take the case of Pra-vara 
sugar factory itself. Its quota of sugar for 
manufacture of Alcohol was 13 lakh 
tonnes. This was increased to 22 lakh 
tonnes. One lakh litre of Alcohol was 
used to produce sugar, wherein on-money 
is taken and 45 barrels are placed in one 
truck, thereby one lakh litre of alcohol 
turned into liquor produces money up to 
Rs. 8 to 9 lakhs. The quota is Rs. 22 
lakhs. This is the on-money. I am not 
going to blame the existing chairman or 
the previous chairman. I am not going to 
blame anybody. But in the cooperatives 
this politics has come in and the politics 
of manufacturing liquor is inviting black     
money     and on-money. 
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Therefore, I have got a positive sug-
gestion to make. The cooperators are 
asking for three zones in Maharashtra. 
The consumers are asking that the sugar 
should be cheap. I would only request 
you keep this out of the purview of this 
cooperative sugar factory, liquor is not 
really a business which is concerned with 
the cooperative activity. Liquor is a side 
industry, or what you call, an ancillary 
industry, whether it is in the co-operative 
or the private sector. So, will the Govern-
ment stop these immoral acts, whether of 
the cooperators or of the private sector? 
This is because I believe in certain values 
of cooperators. I have written letters to 
you on that. Whether it is NAFED or 
NCCF or whatever it is, I would again 
request you, Mr. Minister, to see that the 
danger is not only immiment, but it is 
going to to eat away the entire 
cooperative movement. The day is not far 
off when the people will demand nationa-
lisation of the entire cooperative sector as 
they are doing in the case of the Tatas and 
the Birlas. A sycophancy is being created 
that the cooperative sugar factory is 
having 22 lakh litres of liquor and 
collecting a crore of rupees as on-money 
on the liquor. So, for that purpose we are 
paying this price of Rs. five or six or 
whatever you may say. In this season 
bumper harvest is expected. The same 
sugar can be sold at Rs. 3 or 350 provided 
the "liquor profits are drawn back to the 
balance sheet of the cooperative sugar 
factories. Find out any way, I am not 
suggesting the take, over. You sit with 
your 'officials and find out the way, how 
these profits can be ploughed back. A 
cooperator is not expected to indulge in 
these nefarious activities, anti-social 
activities and defraud the Government. 
You have given the equity to the coopera-
tive sugar factories. The Central 
Government and the State Govern-ments 
have given guarantees for the loans and 
we are the representatives 
of the     farmers     who are elected as 
directors.   Here I would only like to 
draw     your     attention to an article 
which I read in the 'Economic Times' 

recently. It is a very nice article. It is 
said: politicalisation has really done 
damage to the cooperative sector. That is 
why, whether three zones are set up in 
Maharashtra or not, it is not going to 
help. This is because the demand from 
that organisation was to de-control and 
the Government should take it over, but I 
would request you, Mr. Minister, to 
consider that this is not the time for 
taking over. The cooperative have to face 
the music for themselves and they have 
to bring back the on-money which they 
are accepting. The last point which I 
want to make is that at least in this 
season buffer stock has to be created You 
may kindly say something on this 
because we expect a bumper crop and if 
you want sugar to be cheap, the liquor 
on-money has to come on the balance 
sheet and buffer stock has to be built up. 

With these words I support your Bill, 
but instead of six years, made it 
permanent. 
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5 pm. 

SHRI K. CHATHUNNI MASTER 
(Kerala); Mr. Vice-Chairman, Sir, this is 
a Very small piece of legislation relating 
to our sugar industries. I sup port this 
amending Bill as far as it goes. But, Sir, I 
am not having any illusion or hope that 
with this kind of an ad hoc legislation or 
many such ad hoc pieces of legislation 
we would be able to get over the present 
sugar crisis in the country which has been 
going on for quite some time.   It is a 
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recurring crisis and I am not    going into 
the details of that. 

Sir, the sugar industry in our country is 
in a vicious circle now. The first victim 
of this vicious circle is the sugarcane 
cultivator. He will get the most 
unremunerative price. Then, Sir, the 
second victim is our consumer and he 
will get sugar, either in the fair-price 
shops or in the open market, always at a 
higher price and sometimes at black 
market prices also. Even in the Capital of 
this country, that is, Delhi, the black 
market price of sugar was Rs. 20 per kg. 
So, this is a vicious circle and the sugar 
policy of the Government only benefits 
the sugar barons. They mint crores of 
rupees by exploiting the sugarcane 
cultivators and the consumers. Therefore, 
Sir, I take this opportunity to call upon 
the Government, especially the honoura-
ble Minister, to bring forward a more 
radical legislation and to have more 
radical measures to get over this crisis 
and to get out of this vicious! circle. 

Sir, we are   producing sugar   more 
than what we require. The production is 
more than the internal requirement. The 
estimated internal requirement of sugar is 
from 50 to 55 lakh tonnes. But, Sir, in 
1977-78, our country had produced 64.6 
lakh tonnes   of sugar and in 1978-79, 
58.6 lakh tonnes of sugar. That means 
that our country is surplus in sugar.   In   
that   case,   how has this vicious circle 
come now? How does it arise quite often? 
Sir, I strongly   demand that the 
Govenment should na tionalise    all the 
big private    sugar mills. Without 
nationalising the private sugar mills, we 
will not be able   to tide over the sugar 
crisis. The   crisis really means    looting   
the sugarcane cultivators and looting the 
poor consumers. So, Sir, at least the big 
mills, the big private sugar mills, should 
be nationalised first and the cultivators of 
sugarcane should be assured of remu-
nerative prices. Without nationalising the 
big private factories and without making   
the public   sector enter   the field of 
sugar production, you will not be able to. 
ensure remunerative prices for the 
sugarcane cultivators. 

At the same time, you cannot ensure 
supply of sugar to the consumers at a fair 
price. The industry is a very lucrative 
industry. Not only a sugar but its bye-
products such as molasses and rectified 
spirit there is. racketeer ing. Some people 
are minting money in such things. Such 
things are going on. (Time bell rings). 
We can use some of these bye-products 
for making some other things. This kind 
of radical measure, radical legislation, 
must be brought up without hesitation by 
the Government. Such piecemeal legisla-
tion cannot help us get over the sugar 
crisis which is facing our country. 
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RAO BIRENDRA SINGH; Sir, I am 
very happy that this Amending Bill has 
received lull support from all hon. 
Members of the House. 

SHRI SHIVA CHANDRA JHA: 
Conditional support. 

RAO BIRENDRA SINGH: I am glad 
that the industrial sugar lobby has not 
been able to enter this House and the hon. 
Members, as they have always been 
thinking in terms of in terms of benefiting 
the sugarcane growers, have once again 
proved that they are for the sugarcane 
grower and want full benefits of 
processing of sugarcane to be shared by 
the farmers. The fact that we have now 
decided to keep all these takenover mills 
for an other three years proves that we 
have taken into consideration the 
sentiments of the hon. Members 
expressed in this House from time to 
time. We agree with the hon. Members 
that, in future, the mills should not be 
allowed to go sick in the first instance and 
if they go sick or they are made sick, the 
mill-owners should pay for the malady 
which occurs on account of their 
mismanagement or their dishonesty. The 
Government and the Public Treasury 
should not have to pay for the ills for 
which the industrialists are responsible. 
Sir, while you were speaking as the hon. 
Member. Mr. Kulkarni, you raised certain 
very important issues. Molasses, as you 
know, and the production ana control of 
alcohol and spirits are not under the 
Ministry of Agriculture. But I am 
conscious of the fact that very large 
profits are reaped by the sugar mills with 
molasses being utilised by them for 
various purposes—production of spirits 
or sale at a price which is not actually 
reflected in their accounts. We shall see 
what can be done in this matter. I shall 
talk about this matter 
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to my esteemed colleague   who   is in 
charge of this subject. 

Sir, you have very well appreciated the 
progress made by the co-operatives in 
Maharashtra. Maharashtra has given the 
lead to the country in the matter of sugar 
production in the co-operative sector. 
Very large number of applications are 
still pending. Recently we have granted 
ten new licences for cooperatives and it 
was only on account of the success 
achieved by Maharashtra in co-operatives 
that now we have formulated a policy that 
co-operatives will be given preference for 
sugar mill licences wherever they want to 
come forward for setting up sugar 
factories. There might be certain 
instances of politicalisation in certain co-
operative societies. But politics, as you 
know, Sir, we are all politicians and we 
only have to try and keep politics out of 
the mills. But much depends upon per-
sonalities and individuals who lead the 
farmers in their respective areas and who 
promote the mills. I only expect that those 
who are not working fully under co-
operative spirit will try to improve 
matters wherever it falls under their 
jurisdiction. 

Sir, I have taken full note of your 
observations. The matter of zones has 
been raised several times by Maharashtra, 
Gujarat, Bihar, Uttar Pradesh and other 
States. We have considered the matter but 
we have not been able to come to any 
conclusions yet. We do not want to re-
open the matter unless we are satisfied 
that the benefits will really accrue to 
farmers by creating more zones. It is a 
very complex problem and it will take 
some time for the Government to take a 
decision. Sir, you have talked about the 
buffer stocks. As, perhaps, you know, Sir, 
while we took certain decisions to give 
incentives to the mills for this year for 
early crushing, for late crushing, we also 
decided that to enable the mills to pay 
remunerative prices to the farmers for 
their sugar cane, we shall also see to it 
that the sugar price in the free market—
35 per cent share for the free-Bale—does 
not fall too low, and for that 

purpose we have decided to create a 
buffer stock of sugar. We shall purchase 
sugar in the market if we see that the 
mills are going to run into losses. That 
will give an assurance to the factories. 

Mr. Narsingh Narain Pandey raised a 
few other points. Every one of the hon. 
Members who have spoken has 
expressed, while supporting this Bill, a 
wish that this should have been na-
tionalised rather than the period of 
takeover extended by another three years. 
This period has been extended for the 
time being to three years. But this does 
not mean that we shall not further think 
of other measures. We shall see whether 
we can recover our money within this 
period, whether we can restore all these 
sick mills to full health And if necessary 
we shall think of other measures later on. 
Some hon. Members, like my friend, Mr. 
Master, have as usual accused the 
Government of being soft towards the 
industry. If that were the case, we would 
have returned these mills, since these 
three years are now soon going to expire. 
We would not have then hurried through 
this Bill and requested you, Sir, to see 
that this Bill was passed today before the 
House adjourned. This is proof enough 
that the Government is very keen that the 
sick mills should be retained by the 
Government till such time as the 
Government is convinced that these mills 
will not go sick again and the cane arrears 
will be fully paid to the farmers and the 
money that has been invested by the 
Government in repair, maintenance of 
these mills, payment of arrears of staff 
and cane growers, which have come out 
of the Government treasury, are all 
received back. The position about the 
arrears, the hon. Members will be glad to 
know, has improved considerably, with 
our efforts. In the year 1977-78, the 
arrears on 1st October were Rs. 53 crores, 
that was 6.7 per cent of the total cane 
price. 

SHRI SUNDER SINGH BHANDARI: 
Is this for the total industry? 

RAO BIRENDRA SINGH: Yes, about 
the total industry, about the     taken 
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[Rao Birendra Singh] over mills also. 
On 1st October 1979, it was Rs. 21.15 
crores, that was 3.12 per cent. But on 
1.10.1981, the arrears are only 1.5 per 
cent, that has to be paid to the cane 
growers by the entire industry. 

SHRI SUNDER SINGH BHANDARI: 
Do not give the percentage. Give the 
figure in crores. 

RAO BIRENDRA SINGH: Rs. 17.12 
crores for this season and lor the year 
1980-81 season. 

SHRI SHIVA CHANDRA JHA: For 
Bihar also. 

RAO BIRENDRA SINGH: For the 
1980-81 season the total was Rs. 45.14 
crores out of it Rs. 44.93 crores have 
been paid and the arrears are only around 
Rs. 21 lakhs. With regard to the taken 
over mills, Sir, from 1978 to 1981 the 
arrears stood at Rs. 38.53 crores. 

SHRI SUNDER SINGH BHANDARI: 
Is it for three years? 

RAO BIRENDRA SINGH: Yes, for 
three years and the Government has paid 
Rs. 38.02 crores out of that, with the 
result that the balance is now only Rs. 51 
lakhs and that is also mainly due to some 
court cases and 6ome disputes pending. I 
hope the hon. Members will appreciate 
that the Government has done all that 
they wanted to be done to clear the 
arrears. 

 
Sir, Mr. Pandey raised the question of 

creation of a cadre of officers. I admit 
that we do not have a cadre of officers. 
We have had 6ome difficulty in updating, 
custodians for these taken 

over mills because this was a temporary 
measure and we were not able to create a 
cadre of sufficient number of officers for 
the purpose. But wherever . we received 
complaints of malpractices, we have taken 
action. Inquiries have been held and some 
officers have been punished also. Hon. 
Members will be glad to know that 
amongst the other measures now there was 
mention about the Government's 
responsibility to see that other mills did 
not get sick. 

For that purpose, we have now decided 
to imposed a cess of Rs. 5 per quintal on 
sugar so that we get about Rs. 25-30 
crores in a year and all this will be used 
for development of sugar cane as was 
suggested by Mr. Pandey and others, and 
for research and other purposes and also 
for financing loans to mills to prevent 
them from going sick. 

Shri Jha raised the question of 
nationalisation; that has been explained. 
For the time being, our intention is only 
to see that these mills are not resptored to 
the owners and the Government keeps 
control over them for at least 3 years 
more. The 3-year period provided in the 
Bill, to my mind, was too short a period. 
As the hon. Members themselves know, 
mills do not go sick; they are made sick. 

Shri Mathur very rightly said that-
excess profits should be ploughed back 
into the mill. But the owners of the mills 
allow the mill to go sick so that 
Government takes it over. And perhaps, 
these owners were hoping that the 
Government will put them back to health 
and return to them in sound health and 
wait for the investment to be recovered. I 
do not know how it would have been 
possible, because so far, there is no 
provision in the Bill for recovery in any 
effective manner. 

Shri Bhandari wanted details about the 
mills which have gone into operation. 
One has already started working out of 
these 8 taken over. Others are also going 
to start working within a few days. 

SHRI SUNDER SINGH BHANDARI: 
It is in which area? 



 

RAO BIRENDRA SINGH: This is 
Jijamata in Maharashtra, that has started 
working. In U.P., none of them has 
started working we have passed orders 
already; to put it frankly, we were 
waiting for this Bill to come before 
Parliament. 

SHRI SUNDER SINGH BHANDARI: 
Bat your 3-year period is not yet over. 
Why wait for this Bill? 

RAO BIRENDRA SINGH: You know 
that the Government has to invest more 
money and we were not sure that our 
money, about Rs. 14 crores, as has been 
stated in the Statement of Objects and 
Reasons will be recovered. Out of Rs. 14 
crores, Rs. 4 crores have been recovered 
and the remaining is still outstanding. 
And we wanted to be sure. After all, 
Cabinet has to take a decision; and then 
we had to prepare it and bring it up 
before Parliament. But it is not too late 
yet; season has just started. We shall see 
that it starts very soon.   We are also 
keen about it. 

I don't think any more points are left. I 
am thankful to hon. Members that they 
have so speedily passed this Bill, 
although time allotted was 3 hours. And 
now I would request you, after this Bill 
is passed by this hon. House, to send a 
report immediately to the Lok Sabha so 
that this Bill can be taken up tomorrow 
and it is reported today.   Thank you. 

THE VICE-CHAIRMAN (SHRI AR-
VIND GANESH KULKARNI): The 
question is: 

"That the Bill further to amend the 
Sugar Undertakings (Taking Over of 
Management) Act, 1978, be taken into 
consideration." 

The motion was adopted. 
THE VICE-CHAIRMAN (SHRI 

ARVIND GANESH KULKARNI): We 
shall now take up clause-by-clause 
consideration of the Bill. 

Clause 2 was added to the Bill. 

Clause 1, The Enacting Formula   and 
the Title were added to the Bill. 

RAO BIRENDRA    SINGH:     Sir, beg 
to move: 

"That the Bill be passed.'' 

The    question   was   put   and    the 
motion was adopted. 

STATEMENT    BY     MINISTER— 

Hijacking of Air India's    aircraft on 
November 26,  1981 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM AND CIVIL 
AVIATION        (SHRI      CHANDULAL 
CHANDRAKAR):Sir, Air India Boeing 
707 flight No. 224 on a scheduled service 
from Salisbury and Seychelles to Bombay, 
landed at Seychelles Airport last night 
(local time).   It would appear that some 
persons who formed part of a group which 
has landed in Seychelles  a  few  hours  
earlier by  an  Air Swazi service aircraft 
and had taken control of the airport, 
forcibly occupied the Air India aircraft and 
compelled the pilot to take off for Durban 
in South Africa. Subsequent information 
received    indicated that  the aircraft 
landed in Durban at 8.50 AM IST today. 
Capt. Sexena, 13 other crew members and 
65 passengers were on board besides the 
hijackers. The aircraft was parked at the 
end of runway in Durban airport and the 
local Civil Aviation and Security    
authorities    had      mounted necessary 
security arrangements. 

As a result of the intervention of the 
Government of South Africa, and as a 
result of tactful handling of the situation, 
all the passengers on the hijacked Air 
India plane could be taken out of the 
aircraft safely and steps are being taken to 
fly them to Johanesburg In the course of 
the day. It is understood that arrangements 
are being made by the South African 
Government to send them to Bombay 
through the first available fligh 
connection. The crew of the plane are also 
safe and are being lodged in the city of 
Durban until repairs to the aircraft which 
sustained some damage while taking off 
from Seychelles are completed. The South 
African 

313 Statement by Minister   [ 26 NOV. 1981 ]   re. Hijaking of Air India's    314 
Aircraft 


